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THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR
ORDER SHEET

APPLICATION NO.:

Applicant(s) Respondent (s)

- Advocate for Applicant (s) Advocate for Respondent (s)

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

20.03.2007

CP 40/2006 (OA 272/2004)

‘ Mr. Krishna Avtar Gupta, Counsel for applicant.
' Mr. Kunal Rawat, Sr. Standing Counsel for respondents.

Learned ‘counsel for the respondents submit that they have
obtained stay from the Hon’ble High Court in the Writ Petition filed
against the order passed by this Tribunal. ‘

As such this Contempt Petition is sine-die and consigned to record.
In case the stay granted by the Hon’ble High court is vacated or the Writ
Petition filed by the respondents is dismissed, the applicant will be at
liberty to revive this Contempt Petition by filing an MA.
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